
ZfemiiMklttMfftf*"' MABCH *4,1OT8 «wwt
Cteal, Jpf* and D.Gta; 4I491 ^  ^
and DSO*

MBL CHAIRMAN: H the House
agrees, I shall put aU the cut
motions together to the vote of the
House.

HON. MEMBERS: Yes.

15.43 bn.
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MR. CHAIRMAN; I put a2l the cut
motions. No. 1 to 25, to the vote of the 
House.

AU the cut motions were put and 
negatived.

MR CHAIRMAN: The question is:

THE ^MINISTER OF FINANCE.
(SHRI C. SUBRAMANIAM): I  beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain sums from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1976.77.

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in
the third column of the order paper,
be granted to the President out of
the Consolidated Fund of Tamil Nadu 
to defray the charges that will come
in course of payment during the y e a r
ending the 31st day of March, 1977, 
in respect of the heads of demands
entered in the second column thereof
against demands Nos. 1 to 57."

The motion was adopted.

MR*. CHAIRMAN: The question is:

MR. CHAIRMAN; The question is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund of
the State of Tamil Nadu for the ser-
vices o fthe financial year 1976-77.”

The motion was adopted

SHRI C. SUBRAMANIAM: I intro- 
ducet the Bill l  beg to movef:

“ That the respective supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column of
the order paper, be granted to the 
President out of the Consolidated
Fund of Tamil Nadu to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1976, in respect of
the heads of demands entered In the
second column thereof against:—

Demand Nos. 1, 4, 9 to 12, 14 to
28, 30 to 39, 41 to *5, 48 to 53 and 
55 to 87,1

“That the Bill to authorise payment
and appropriation of certain sums
from and out of ihe Consolidated
Fund of the State of Tamil Nadu 
for the services of the financial year
1976-77, be taken into consideration.*’

MR. CHAIRMAN: The question is:

‘‘That th* Bill to authorise pay-
ment and appropriation of certain
sums from and ou? °* Consoli-
dated Fund of the of Tamil
Nadu for the services of ®WU»elal 
year 1076-77, be taken in? 0
deration,”The motion wot adopted

The motion was adopted.
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MB. CHAIRMAN: We now take up 
«lu» clause-by-clause consideration of 
titte Bill The question It:

“That Clauses 2 and 3 stand part
Of the Bill."

The motion too* adopted.
dom es 2 and 3 were added to the

BUI

MR. CHAIRMAN: The question is:
"That the Schedule, Clause 1, the 

Enacting Formula and the Title stand 
part of the Bill.”

The motion was adopted.

The Schedule, Clause 1, the Ewtctinp 
Formula and the Title were added to

the Bin.
SHRI C. SUBRAMANIAM: I beg to

move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the BUI be passed.”

The motion was adopted.

15.45 hra.

TAMIL NADU APPROPRIATION (No.
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THE MINISTER OF FINANCE 
SHRI C. SUBRAMANIAM): I beg to
nove lor leave to introduce a Bill
;o authorise payment and appropria- 
laa ol certain further sums from and 
nit of the Consolidated Fund of the 
State of Tamil Nadu for the servi-
ng of the financial year 1975-76.

MR. CHAIRMAN: The question *s

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of TaraU
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Nadu for the services of the finan-
cial year 1975-76.’*

The motion wat adopted.

SHRI C. SUBRAMANIAM: Sir, I
introduce! the Bill. I beg to r.iovef:

'That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out cf the 
Consolidated Fund of the Slate of
Tamil Nadu for the services cf the 
financial year 1975-76. be taken in-
to consideration”

MR'. CHAIRMAN: The question is:

"That the BilT to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of
Tamil Nadu for the services of the 
financial year 1975-76, be taken into 
consideration.”

The molton teag adopted.

MR. CHAIRMAN; Now, we take 
up clause-by-clause consideration. The 
question is:

“That Clauses 2 and 3 stand part
of the Bill”

The motion va$ adopted.

Clausen 2 end 3 uere added to the Bill

The Schedule, Clause 1, the Enacting 
Formula and the Title were added to 

the Bill

SHRI C SUBRAMANIAM. I beg 
to move:

"Thai the Bill be passed ’
MR CHAIRMAN. The question is:

"That the Bill be passed.”
The motion wa$ adopUd.
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